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16.32-112 hra. 

MARCH 13, 1992 

PREVENTION OF INSULTS TO NA-
TIONAL HONOUR (AMENDMENT ) BILL· 

(Subatltutlon of New Section for 
Section 3) 

[EngHsh) 

SHRI RAMESHWAR PATIDAR (Khar-
gone): I beg to move for leave to introduce a 
BIll to amend the Prevention of Insults to 
National Honour Ad, 1971. 

MR. CHAIRMAN: The question is: 

"That leave be grantad to .introduce a 
Bill to amend the Prevention of Insult 
to National Honour Ad, 1971.-

The motion was adopted. 

SHRI RAMESHWAR PATIDAR: I 
introduce the Bill. 

15.33 hr .. 

CONSTITUTION (AMENDMENT) BILL· 

(In .. rtlon. of New Article 31) 

[English) 

SHRI R. SURENDER REDDY (Waran-
gal): I beg to movefor I .. veto introduce a Bill 
further to amend the Constitution of India. 

MR. CHAIRMAN: The question is: 

"That leave be grantad io Introduce a 
Bill further to amend the Constitution 
of India.-

• '(he m.otion was adopted. 

, SHRI R.· SURENDER REDDY: I intro-
duce, the Bilt. 

15.33-112 In. 

CONS111UTION (AIENOMENT) BI.L • 

(~of ArIIcIM84 .... '73) 

[English] 

SHRI R. SURENDER REDDY (Waran-
gal): I beg to movefor _veto introduce a BII 
further to amend the Constitution of India. 

MR. CHAIRMAN~ The question Is: 

"That leave be grantad to introduce a 
BDI further to amend the Constitution 
of India.-

The motion.was adof1ed. 

SHRI R. SURENDER REDDY: I intro-
duce the BID •• 

15.34hr .. 

EMPLOYMENT OF TEACHERS BILL· 

( Ttanslatlon) 

SHRI MOHAN SINGH (Ferozpur): I beg 
to move for leave to introduce a Bill to pr0-
vide for the settlng up of a Board In every 
State for appointment of and determining 
conditions of service of teach .... in Universi-
ties and Colleges. 

[English) 

MR. CHAIRMAN: The question IE!: 

"That leave be grantad to introduce a' 
BRI to provide for he setting up of a . 
Board in every State for appointment 
of and determining conditions of serv-
ice of. teachers in Universities and 
Con~s.· . 
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The moIIon -1I!doI*l. . (EngIsh) 

[TI8fISlaffonJ MFlCHAIRMAN:Nowweshaitakeup 
further considaratIon of the foIowing motion 

SHRI MOHAN SINGH: I introduce the moved by Shri Sudhlr GIri on the 20Ih De-
SIr cember, 1991, nameIy:-

15.35 In. 

REPRESENTATION OF PEOPLE 
(AMENDMENT) BILL· 

(Amandmant of Section 77. etc.) 

[English) 

SHRI CHITTA BASU (Barasal): I beg to 
move for leave to intlOduce a Bill furthetr to 
amend the Reprasantation of the PaopIa 
Ad. 1951. 

MR. CHAIRMAN: The question is: 

"That leave be gra.'1ted to intlOduce a 
Bill further to amend the Rapntsanta-
tiDn of the Peopla Act, 1951.-

1be motion was sdopIfJd. 

SHRI CHITTA BASU: I intIOduca the 
Bill. 

MR. CHAIRMAN: Shri Bandwi Datta-
traya - AbIent. 

1U8tn. 

OONSTITUTION (MENDMENT) BIll-
CONTD. 

By 8IIrI SUdI* GIrl. 

"That the BiB further to amend the 
Constitution of India, be taken into 
considandion. -

SHRI P. ·C. 1lIOMAS (Muvallupuzha): 
MadamChairman,lwasspeakingonthisBiU 
and I was trying to say that article _, 
though it is very necessary; is am article 
which is being openly attacked by aImoal aI 
since it has been used at various points of 
time against various States. In 1977, we saw 
that the Government which came to power 
after aRaging that the previous governments 
were using article 356 indiscriminately, had 
actually used this as a weapon to 8CUlt1e so 
many State Govamments without any other 
reason than for a statement that the majority 
was thinking otherwise. There was abao-
IuteIy no cause for that but that was done in 
1977, just after the Government came in 

- power in 1977. 

In·a similar way, we all speak about 
Sarkari. Commission'. Report. We have 
several times stated that it is a report which 
should be given effac:t to. But we have seen 
that the vary essence of the Report was 
flouted by the Government which came to 
powertwoY88l8backin 1989,lnthecaseof 
Kashmir, when a Governor was appointed In 
a manner which was not beIIlting at all and 
which was against aU the spirit of the Sar-
karia Commission'. Report which said that 
in the case of appointment of Governcrs, the 
Stale Government or the Chief Minilllara 
may be consult8d. 

15.38 .... 

[SHRJ SHARAD DIGHE in the Chair] 

But not onlytha Chief ~ waran' 
consuIed but the Governors were thrust . 
upon agaimdthewRl of that govamment and 
further that government had to go jUst be-
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